ENTRAL ADMINISTRATIVE TRIBUNAL
PRINGIFAL BENGH, NEW DELHI

OA NG, Z2401/2001

This tne 4th day of February, 2003
HON’BLE SH. KULDIP SINGH, MEMEER (J)

FPooran Chand 5/0 Late Mawasi Lal

Residential Address

Village Davari P.0O., Donksli,

Distt. Firozabad (U.P.). .+« sADPTiCcant
(By Advocate: 5h. D.P.Sharma)

V8irsus

1. Union of India
through Seciretary
Ministry of Communication,
Dapartment of Posts, New Delhi.

2, The Fostmastser General
Agra Region, Agra.

3. The superintendent Postofficses,
L -
Fic

npuri Division, Mainpuri. « « 2 RE@SpONnGents
{By Agvocate: 5h. S.M.AFIT)

QRDER (ORAL)

Applicant was working as ED Packer from 12.11.1973. Hs
appesaraed 1n the examination for 1997 for the post of Postman
though he qualified the same but he could not be appointsd
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aven as an outsider candidats 1in Distt. Mainpuri.
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Subsequently, the list was compiled by regional office and
thersafter the applicant was appointed as a postman 1in  the
Bulandshanar district on purely temporary basis. There he was

imparted the training from 3.3.99 to 12.3.93. When hs sought

J

transter to Agra region, he was transferred to Firozabad,

which is now under district Mainpuri.

2. Respondents filed a repiy vidae Annexuira A-1 terminating

the sarvices of the applicant and the reason assigned in  th

a

impugned order is that the candidature of the applicant has

besn cancelled for the postman cadrs against the vacanciss of

AAS
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i the ysar 18833 Tor the SP0O Bulandshahar vide

(2}

Q

surplus quota
Memc No.B-2/Exam.—-98. Applicant has chalienged tha sams.
Applicant submits that since atter his transfsr from

Bulandshah
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in the cadre of Mainpuri District, tharefore, his 8&rvices
canno be =aid to be surplus as vacancy is not availabls 1in
Bulandshahar Division against the sxamination held 1in 1837
result declared in 1998.

3. Howaver, the learnad counsel Tor respondents points out
that since the applicant was initially appointsed against the
vacanciaes in Bulandshahar division so he cannot claim that his
appointment was against the vacancies availabls at Mainpuri

district.

4, Admittadly, applicant was transferred to Mainpuri division
under Ruls 3 but that will not c¢hange his. position with
regard to his initial appointment. His initial appointment
will remain to be that from Bulandshahar division. &incs ths
vacancy against which the applicant was appointad was not

~availabla s8& hs has been erroneously appointed by the
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found. As such no intsrfersncs is calisd for,

5, Hancs, OA has no merits and is accordingly dismisssd, NO

costs. A
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( KULDIFP SINGH )
Mambar (J)




